IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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Betwean :-

1. K.Kumara Swamy 4. U.Kighore
2. K.Vijaya Rao 5. D.Daysnand
3. V.Gengadhar 6., M.Kiran Kumar

7. 8.A.Harimahasuaﬁﬁplicants

And

[
1. TheCommissioner,
0/0 The Commisagicner of Customs &
Central Excise, Hyderabad~1,
Central Govt., Lalbahadur Stadium Rd,
Basheerbagh, Hyderabad-4.
2. Thaly.Commissioner (P&V),
0/0 The Commissioner of Customs &
Central Excise, Hyderdad=-i,
Bashearbagh, HydBrebad-4.
3. Yhe Director of Employment & Training
Govt. of AP, BRR Govt.OPfices Complex,
Tankbund, Hyd=4.

«+« Raspondents

Counsel for the Applicants : Shri K.Nageshwar Reddy

Counsel for the Respondants : Shri B.N.Sarma, Sr.CGSC
Hu Vo fheid Krmman  $e AT GoA

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)‘
THE HON'BLE SHRI B.5,JAI PARAMESHWAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Mamber (A) ).

Heard Sri K.Nageshwar Reddy, counsel for the
applicanta, Sri B.N.Sarma for Respondents 1 & 2 and Sri Phani

Raj on behalf of Sri V.V.Anil Kgmar, counsel for Respondant

No.J.

2. This 0.A. ig filed seekingdirection to the respondents
to allow applicants to appar Por the test and irt erview for
the post of Sepoy without insisting that their names should

be sponsored by the Employment Exchange.

3. When the 0.A. was taken up for admission hearing,

the lsarned standing counsel for the Respondents 1 and 2 submits
that they are going to issus an open notification and tha
applicants‘herain may apply in response to that ard it is further
ateted that the Respondents are receiving all tha applications
directly elsoin connaction with thia post. Hence it is directed
that the applicants may file their application in response to

the open notification goingto be issued and the respuondents are
also directed that without issuing notification the post should

not be filled.

4. The 0.A. {8 disposed of. No order as toc costs,
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85 IRT PARAME SHUAR) (R .RANGARAJAN)
gfki“lt{? (J3) Member (A)
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Dictated in Opan Court.
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